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FIAIE FF AT
sTrergEeT
T2 feeett, 14 femwa, 2016

qr.H1. . 1134(31).—0T gwaTe, Fuer srfafaer, 2013 (2013 &7 18) Y & 230 & 47T 233 377 &1er 235
q GTT 240 F |7 I(5q 91T 469 T ITLTT (1) 3T STLTT (2) FET T& ARRAT T TIRT F7d g0 Aefertaa [Faw
FATA B, AATT—

1. Gfer T ST TST.—(1) = A=t &7 Sfery a1 U’ (FHEd, Sg0d o quraad) e, 2016 2
(2) 7 A= 15 femwaw, 2016 FT g 2
2. qieATITg.—(1) = =i §, ot o da9 T STeAT quterd 7 2
(F) “srtarfFEw & ot afafaw, 2013 (2013 #T 18) T 2;
(@) “Surey” 7 =4 Fawt F IuTay oAfie g;
(M g T = FEEt F Uy w0 § R T yewy afewa g e v 39 et oo Rt stro S
T FATAT § S T T SerFglin = I g

(@) “THTIE” & T At a7 fErer o7 ovyw stawar wfgar, 2016 (2016 FT 31) % srefiq Hoh wHTIE 7
FEoT 2;

(2) = et § weh o7 F9Y ereat o7 AtweatRal g 39 At § qfariia T8 m € g = sttt
FOeT (qreaTaTet F AfR<em e MEm, 2014 31 g Faet @t srfgeor e, 2016 § gfvarfog frar T g &
Tl AT ZOT ST Tvg =0 ATTA| AT I (Agwi § 7w o )
(3) Foreft 3% F smeer F T smaew.— (1) =9 srfafaaw i gmer 230 FF 39T (1) F sefiv wo T gear T iedt-1
(TSt &t =ty srferereor e, 2016 ® wor) § fAsrforfera & | sase BT S aehar 2:-

(i) o7 g T TAIUeEr-2 (g et fafer srfdereor R, 2016 # o) & a7 fed &7 e,

(i) T&T T&IT TAHITTAS-6 (ST ot fafer srfersreor ffaw, 2016 & gorr) ® eraer o=,
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(iiiy FHEHATT AT g AT ShH AT UF Gt SEE =w atatae # amr 230 i 3T (2) F AqET
TR [HTOT ATIH BT, 3T

(iv) T T ST § FATEte
(2) et sufFEw (1) F wefi= sraes w3 F oo &fm § us 7 srfees et oanf¥er € gt a8 araed 39 FufAa F
T asRTe & e e & &9 | w12 AT 7 g7 g
(3) STET HUAT SATF AEl § AGT ToT ¥ o ATCH ST ATATT T U T T e H¥ Alfeq hit gaars % forw [eifea
A & FH § F7 4rag &7 Tge FuT 9% T £ ST, ST2ar, g T 8 67 7 TG0 8 agh & FO il AT 67
AT * forw fFoa arie § F#H-9-F9 Jiag foF Tge arfe 7 JTus)
(4) s, IUFAIH (1) F T sreea § ATIFTor F7 7 g f The FE O 0 T F SAqEET F TSl 6
forT Trawat AT A= i T AE A Y agETT i T Y

4, FUHIAT AT 3g0F & G Sfers<or &t 6y 7 smaeT § THRHor — AER STaraeaar e — =o sfafaawy i
1T 230 FT ITLYTT (2) F GT (1) F ITEE (i) F TASET & (o0 787 §&q7 TAYT-1 § I TATIIqT FIT HLANE
ST [AE AT i T | ermtae foRa ST
TSHT:- =9 % gl & forw ag wvw fRar sirar 8 & sfafaase f gmr 230 i s (2) F @ (M) §
TATHIHT FRAE T [HHAAT F U T oS gnft s ol ot &1 36 o|amel & sfa sk st i
TAEHAT T 3HH HaEd FdT g
5. smasd Y gars § gataa Ader — =& stfarfae v amer 230 Fi 3Temer (1) F i seea £ qaars 97 sifaor
T qF [ SR FT ATHL FF HT IS HIOT U 7 GHA, [FAaforfag qmat & dag § a9qs a0 ST a1 Ve
frder 3 Taar 8-
(F) =T AT gt i ¥ AT Ffvrt S aoF 91 S5 yeariad qusta 41 sgad uw A= e * o
AraTira &t AT g AT AT 230 F ITLTT (9) F HIH | Aard i BT 3t ar afort F oo g A
FoHT % AATST | ge &F AT g, Faiia Fwm,
(@) % 97 Fh1 FT T9T 37 T Aeiia w;

(M) &% AT dzH, FATRATT F o0 srewer o "@tersw i gl F2ar o arfertae wfga st A f
ordt fRetfa e,

() TSF AT TSHT H FEA ST AATAR ¥ ST AT whRAT et Fwr Sred srftmma =7 & aaeft g ar
ST AT AT TAFEIh AT & HAZTA AT AT 2

TIEEOl- = FAIwT & YIS0 & o ‘Sl = JTeqd § Haar” ST TORAT F SIaTe g 54T o Faet (T 8
werrae) e, 2014 & A= 20 # fAfAfEe 2

(2.) FoATRRATT AT AT ST AT AERT AT AEEAT it T 1T, & goa i wear St s s i
ST &;

() % AT JoF1 AT GIAAT A7 ST TH FAAT HT T4

(®) emer 230 Fr 3TUTT (5) F weft Tt e et a7 gt v Trtes gy s,

() FHF-HTET et weaT s 5% % sreqer gy ATIFH & 95 & TRUTH 6l AT A7 T80 g; o7
(F)  TH o= ATAe SraT o srfaeor S qwE

6. 4% =T NfeT.—(1) ST A=t fiz/aT Faeat £ Freft 3wt a1 2ot f Jow st w27 w1 Feer =y =@ § agt
STTErTOT % QLT o ATHYOT § =7 ATATATH & ey 230 it 374w (3) & Iwatera Ofd # fFuw S aver s & Arteq
TEY G&IT HUU-2 § AT SATOT 37 387 TeT J9aT i 9aeT &l AT-3TeT ST ST

(2) Tg Arfed S % forg Agie sreaer grer a7 af sferor e 3 Q1 F9=T (AT THF THTIF) g0 37 UF ey
v =Tk gTeT ST o stfaraeor fAer 2, do& Fforw Mg airg § 7 § 7 UF A7 Tgd 394 Adq ATd 90 9%
THRrEETa =T AT T qiee AT FRAT AT S-HA IT T&AT AT (7 HIs qTeaH STET o6 srtereor [Haer 3, gy 9SI1 ST
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BTSN — A TTY AT ST1aT 2 T ST ST T % JTHel § 935 H7 AI1ed SHT AT & ST TIT HIHT ST STath
IH WS ATl T & AZATNE He gl T 2 |

(3) AR ST TEEAT 6T T5% ol GAAT % AT GHATT AT Sg40d I ST il Tk TiAfarg i I3 3 ehig § g
fraor qger 7 feU U i AT "W AT 30 & At feawer aqra gu uE Gawer aErar Sro-

(i) F5F FATH, AT FLA ST HATIOIT FLA T AL I AT STIAFT o AT o AT
(F) sr=er Fi qThE;
(@) To% Hi AHE, O AT #
(ii) Foeft 3 =AY RoEd et grm:
(F)  FAT AT FANE T HEAT (HTAEU) AT AFF TeAT HeAT (i),
(@) Eart T ger (9,
(M) A F AT,
(@ e f ar;
(F)  FUAT HT THT (FAT qfectah AT T2 T Ushel SAF FOAT 2);
(@) ST FETAT F AT S S-H T
(®)  FUA F T ATIT F ST T 29T FT AT, ¥ H0At g7 BT 511 w21 4T #reame;
(1) e o= o 3 S Fue % A1, TR wrater ¢ sgeat #§ fru rw afmds F s
(F) S EIF TS (THHS) T AT STgh F1 o rragiaan gefies 8, 7 A v
(=) STfEr, ST, AtHE of HHTE TSt A@fed FuAT A GSRr §=Er 21 37
() a3 RRerdl F AT T ITF T

(iii) =% Tw=ar =1 sgara & i uE T sfdes dutet F q6tad § a1 U F9RE F ger gwetar a7 sgaa i uHT
THIT T TerahTe i, ST ot a1 Hg R At & qe7 Tl gaer % aoT ofiT 1Y, ST A9ATAr AT Zg0d hl UHT Thie
F TR &, & o9 (AT el Jae & 27 3w AT

(iv) e d=o g o a7 SoF § T AqHIad 6f 75 off ST are, §hed & 967 § qqard wed arel, o]
F Ay & HAaTE FA a7 3T Hhod I HARTT Agl HA a1l AT HAGTH | AT qg1 o aTel aerhi & 919 "igal

(v) THATAT AT 32719 1 ShIH % AT Tohe Hd gu eqreawr feawor e Fetateg e gi-
(F) UH GHATT ATAT 309 | sqaford e

(@) FuTReR et e fi Rufa § Fea ade, st adE, 0o AR s (3fw 9 gn) s ae
ot T, =fe g 2,

(M) et e w7 e (T AR g, AR AT AT JAT T Fd GedTHhaahdl q1a FHIs gl HT fAorer
Ha Tigd i 7g JT9T 95 3 Foet F TREdFd Frad § T g Jediwd (Ya1E 3Ude §;

() ISl AT T AT, A A AL
() FEHIAT AT 32T & A=,
(®)  FOAT F ARed #ed, EEdl, AqaTl $iT STEl (ST AN 2T) FRT TATTFR (oad THEATIT AT S0 & ATH;
(B) ATTIHT AAGT 0T FTHTIT T
(vi) THEATIT IT SZTF o TATAT 6 a1 H Aaferfed & daer § T rmeor—
(F) TG TELEHT FwHAF;
(@) A
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(M) T

(") AT-TadE qEE;

(z) e,

(F) A=

(® AT

(1) STET =TT 7 ReEy =,
()  FOAT F FHATL

(viiy  TA=erl, W TaerhrT wTa (FuadT) o7 = =t % areafas Bdl aw a9 Tar a7 28709 % I979 * forg
ot TRETHTIT FEAT ST
=4 R & was & forg g vy Ry srar g & -
TSROl — (F) T 7= Foet § =i § 2 & srferss =aras 8 ofi 7g 90T a7 38409 & Tedriad Thid & 934 | g
(@) e e TRt TR et g1 adTs SITus SiY T AT 6 €y 247 % i AT geaiws
*F ® § FARRAT T ISTEHIO g1 aF T8 AT dre ot Taas AT STl g7 a1 STuT ST Jfasgia e
e o =t et s Fde 91ee darsee & UTH TS dhd g e (o &7 | %7 a9 a9 F7 9T 2
(viii) I F T FOAT % AEg dtad T T Faare!, IS w8l
(ix) G UTH FXA AT TS FIA/ITH FA AT HEETT 3T AFaRT g1 4 gq Metarad aeqrasit it
STSHAT o SAIT, AT —
()  F T A e i e, aafE A Geeor afeT;
(@) ATERTor o I Araer A WA e aqaeer S Argriorg it AT § STAar 95F Ao e 7 ge of T
&
(M) FEHTET AT g A w=h Ay 9,
(F)  FEATT AT 3209 o G H{AQT0 AT FEA A,
() FUAT F FA@TIAF FIT AT T 9T FHT THIT 97 &6 G0z 7 2809 it Shi § J=qrad @i
Herage AfS g, al FaT sFfafaas, 2013 it o<1 133 F srefi= Afea i a9t & Fqa &; 37
(F) U =T FIAAT AT FEATAS 4T T TR F 96T § A7 Gy § [y F F o a1 ar yEy_ sraeg® av
TEITT A
() THATIT T g0 it yeartad whra  foro srufer, s =7 st s = Bt s aeardy e &1, =fe
STUTerd Y, AT STAHIEH, TAIH T AT SATIIRY F AL
(xi) T 9T 7 U Fod T o srfeat i arfea G9 Smar g T 9oF § e w7 ar qaeft g av Sg@ i Fwwt
AT BT TAFLIAF ATEAT | HAGTT FT T 2|
TISIRTOT — = AW 3 wasrt F forw Rt e & srofera weRdisheor ST A7 sga & gt a9y Fufaat F e
# frw ST
7. 9% & gEAT & Ame
= sTfarfaas 7 amer 230 FT ITETT (3) F AL S5k 7 Alfeq IH T H e F9+T &7 ToeeFa wratas fad g &
TIF TRATAT aTel 7 F FH T FUST THTATE T A Teh TTe T TTOT F T T § J7 U GH= 050 § SA4q7
gfaror e ¥, 989 e fiuw-2 7 fHsrta G S ¢ 28 Jow f arie F v faiha afe asga w9
Tre & a5 FuT & FgErse (A T T @1 ST Y gHag gl & A0 § T8 Jall A7 JeaqT I &ih
TFASS STl AT 1 AT TA G 2, T daq15 92 A 7T S0,
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T STl ATET AT TEEAT AT ATOAT T ST ST T5 T ST & I ATHAT | UHT S50 & [o77 Tah Fh (a9 331
ST FHAT 2

8. T ST &t A — (1) =7 srfarfaas it amer 230 it 37T (5) F WS * forw Arfed wev dear Hiue-
3 T ZRIT ¥ Z8F AT qHATAT AT Sg409 6 Thig it v giafer™, gy fFawor qur F=w 6 % sefiw sfeafea
TR [FRL0T TN, ST TAT 3vg, (R G & ST SO —

(i) =l AT § FearT G, FAAT ST, AT TTIARTT;
(i) et ford §%, g yfagf s {98, aed afterat smasr s = tE vasn, SsEr A
AT 2T

(iiiy s g fRETRe AT yrfereRer, ST B srfaramer g sreT Fi o)
(2) FUAT F FEEAT T AAGT AT AT TS % I ITFIH (1) F IfeadAtera arferaont Fr qited TRredha = a1
TS T AT FAT FTL AT T TIAFI0 5 FIITAT T HSAT STOIAT
(3) TfT 37 A=W (1) F stefi sfeafera arfersor = amr 230 Ft IT4rT (5) F T FS T¥ATaad FIAT 9T ar
g TH ATTed H I T g F 9 & F a7 Sfermor #i7 S5 ST $fi7 avgqraad it Tt qrer & ar gafaa

Fferat &1 dT ASi STosft guT 7T srfaeer gy o fam i Rgiia § FE srvamees I 98l grav g af Jg |19 forar
STTUATT 3T STTAREOT 3T FHATAT AT ST T T il ThTH o Hael § il AFITAGT Aol FIAT 2

9. AR - ag =k o Frfes it s it are & s A1g F Haw Afed I grav € 9 WA AT 3T il i
FOAT % oI Sz § SARTd T & A7 I20edT g AT S0 FATS AT AT HILTH H IS F7 T 2l

TTEROT — 26 T o 72 QI aelTer A7 A9aTT o T8 AT YT FLd a7 sA<hg 1 g7 HAaTT % TATSIHI o forg —
(F)  “UETATIREAT F 3T A9 ok TEEdT T qATHTRAT F AfSd g g Ie T u¥ awrd F3 #7 A¥w g 37

(@) “TRTAT T H FAAT G ATGTL 0T S 2 o=t a7 =90t 67 aeft ;o7 oo & o sffow smmaifera o=
FAT % STLATE THAT ¢ AT AT g FAF F: AT H STTF LT & AT ATGEA ol Arrg & AThas g q1g o
TE % HANH AT FI9 & ATHT 2

10. weft.—(1) Treft greT wae i aqafa & ST gad ©F S § aRT 99 3iT gqeT #7697 7 gRT
oI €9 § geqred i Maiia T57 95F § FH § FH ASATATE 5 Tgol HOA1 H] SHeh TS hd HATad § w647
ST

2) et et FTRTIE |eT ST Ul T Jae AT aare (R afga) Bt st i §o o 5o+ gt s
&) H ®F w4 % o0 afarga wwar g a1 Feas a1 39 Frune [ & oer ordr aivug ¥ dwew fit us
staferfo e 59 =af~e 1 o4 § wfataterea w1 oo wttera frar = 2 si 3w wreure M & [, v&es,
Tqf=ra AT =7 ITeEa AT ZT STHT0 Wi % &9 § TAIO GfAforfd 5% F F7 T FH 48 = g Hq41 ol 396
THRIEETFd FrATaT | &1 T S0

(3) U ot =t 1 aereft Rgeh T8t BT ST ST s+ g

(4) et 3o a7 foraw # sewel aae AT Jqae & q2reft T it ST gadl g I7E 39 qEe AT Aqae 7 By
TR |T&T ST TIAT a7 37 a1 IHHT SEa1er¥ F q1 R0, it 3utefa # oraaT geareaa a7 foeg o gr: wig &
aredt & a¥ft foraa arew it geaferts § gRit oiT SH ATeT AT GLAT & T § THIOT FHAT SR 6 396 T ITAh
T+t forad 39 92 7 Aa FIT 379 gEaTeie AT =g T | Td S8+ A0 I 37T Ieht Iureata § o 1w g

(5) TRt U8 Taer AT e o SISt At ey, ¥ wredt T £ 9 qedt g 7fw 7 @adt sutaaw § fatga
ffa & #7712 g o qre 78 JHIorT FAT 8 6 T8 TEE AT AR A 3T ATIT H w02 A7 3w o1 5 g Smar g
T ZEATEAT o A= FUSIT H TG T AT 1 479 377 o)

11. FHHATAT AT 3T 1 TA HIAT FRT T AT TETL—T3F H ITEAT S 6 THa TdF AqQr AT a7 Hl
Foet g =9 srferfaae i amer 230 F srefie fRw s gq srafera feawor i afa % arey gwsAar a7 sgaa fi wEartad
ThI T ST i % U {3 sfew g < st
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12. ATHIA T AIF-T7.—(1) FOAT 67 Tz % forw Fes srexer srerar doF #1 fBFme siw Aifeq S8 w27 & oo
At srex =fe S & oo aefRafa Futfia airg staar uget doF £t arda F a1a & & @t safey F daw
SATEHTOT § TTT-TF IS FHIMT SIEH T FHIAT g7 736 A1 i @A ST e & "atera sqasn &1 fafga s 9
ST AT T )

2) 37 79 (1) & 94 T S 97 araed i sifaw swaer it siaferto srfaereor & awer UH e % forg yw=qa
¥ STt Srar o e Siw awe

13. 9% % RO 9 AaEH g7 A R Sar.—(1) =39 5 % srefie stfespor & e & s § st
IS TAAT T5FT o THT Thedl T T GTLT T TAFST A HTETH F HAGTH (AT SATUIM

(2) 3ufF=E (1) F el oo F afomy i e we gear figu-4 § SR &7 ToH 95w § sAted =7 F 47 7Et F
HTEAH & IURAT ZI AT T HAGTT FIeA AT AFGTL TTAT AAGTLN KT a9 AT AATRATT TEEAT ATAT TIAT FT a1
Y STET AT 21 gl TSI ATeqH § A & aTal il [AT2d 6T, 396 SRR o 3 396 AqaT =l Tid q907s
ST

14,  Teae g7 do@ % TRomH i ROE.—SoF 7 stexeq (377 afT AavT-3enT 92 § a8 TAF T5F T qe74)
FferRer gTer Aaa arire & faw storar afe a9 [aiia @8t B @ 2 agt & & qqry & 9 79 & Jaw
ATEHIT FT TET G&AT HUT-4 F 525 & TROH T R0re woqa Fam|

15.  G@=AYAT AT 3g0d B I FA i ArEHr—(1) T TErad qHATQT AT g0 97 FATRATT HIEAT AT AT
AT 311, T Herree a7 AT dentee F agufa § agt FuHT (SIAaT FUAT THITE) e g U WIEd HiA Al areg
T e % 1aT GHEATAT AT 28009 AT 6l T 6 (70 SATHTT Al T2 F&IT HITU-5 F AT T&d FHT|

(2) Stet foreft Faet AT FafaAT i THEAAT & o o72raT a1 A7 &1 F Afea Fatagi & o @6\ & T2 o0Er 394
e | FHATAT AT FEATT KT TaqTa g Fgf ATt | rferfaaw v emr 232 F arer qfsq &y 230 F srefie = swaernt
siie frgert & srefAT i Sosth

(3) 7t #o=T Fuw Sfeafera srqeme wwe=tar a1 sgaa £ 12 F g AT seqa w3 § e =t 8 Fg #E a9ew
T HEET, ATHHIT T SATATT | A0 ToqT FL TR SAIT FHIAT ST AT T HIAT|

16. AaTe F qE AR Aifeq.—(1) STiEFor arf=er & gaars & o o aeE =aq $3m, 67 qaare &1
Trfew 3T Ta=E o ® B B smoen S dow #7 ifew fenfua G =@ ot stuer s aueE o ¥ |
srferRr feer ¥ &Y g gaars F forw Rgiia aire & 9§ #3779 39 vga B smom

(2) Frf=rET #F qAars &t Trfed stfasror g sAfafaaw i ey 230 F ITAT (4) F AL AT T FAA AT &
gfafafer = siie Feier T & i AT 8 F srefie wearae I arer 3= wrfarnTraat v ot = srowm

17. FTHT U ARET—(1) ST ATH0r TH=Tar 37 Sgara il Geihia a7 & 987 UH Araer § quATdT a7 38404 &
AT | UH 9T 3T UR Fere QT giNr ST STTEheor FHeATTT A7 Sg47d & STIH HATAd % (o0 HLAT S qHHA|

(2) sraer =T 78 faer faam srom & arferreor gy saeht v v aft s fr v o frafe afafemx
T SToaT VR 37T FHT STAT SATH07 g o a7 727 81, § F9=1 Toeer & 9T 374 6T U

(3) TH AT AT TEYT H&IT HITT-6 F FHTHTL, FET ATT9TF T TET SITUIT|

18. srferfaa it e 232 F srefie et & forg s —(1) Set et ue staaT FaiEat f Qe o9ar av
A7 37 7 e FufAt F THTHA & o S & "@ee § =7 396 Al & forw Rt awetiar 71 sgaa & yeara Ghar
TAT B, 3T THH TS ATHAT UL FLATS Al 0l ST Tl g AT THATAT AT ST 6l HEATH A o (7T ATCHHRT T
YT FILATS T ST TRt § AT ATATAAH AT &7eT 232 % Tl AIATT ST AT THRAT % Haer H srferseor et %
forT smeres g e TRl i Arfes g U smaee fhaE strom

(2) UE gTHEEAT H GTAT &7 =7 UHt T & & vH 7=t o1 f7gr Sow sS4 srfasmor [ #31

19. STaEA FT GAATE & 0 M. —Faw 18 F srefiq afaf® it g7 it AT F TE7q I1 380! SR qeart
& TETA, ATTHT TATRATT THATAT AT FELTF & TATST & (T STIATAT ST ATAT TTHAT & Hael § AT <9 FL Tl
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g AT UAT e T Far § S 9 SUAh 99, SHH, g AraeT® g, SEHorad] waAt & aaarel oY el seegad
ATET o FUTT ST ATl o6 T faeheor o forw Ut i & Sti=r orfaer gft ST s7fespeor =maf=d i Sug<h 993

20. srferfaae it a1 232 F srefi smeer.— srfarfaara v ey 230 F Try atsa g 232 F Fefi A9 o7 g T
HrUe-7 & UF sqwont & v T Srow, s gty g safaa 2n

21. Rt shx awmaeEt § srqaras #1 Raor—arfafaes i amr 232 i 37T (7) F w=ree F oo g vy
Tt Foreres waer # srfarfaas i amer 232 F 7L (3) F Srefie swaer AT wAT € TR F 9T g aF yoasd o A %
THTH g9 o a7 |7 39 fa & fiaqe Fuet (TRreiseor wrre i ) F3w, 2014 U 619 F 9727 79 geq7 Hiue-8
B foraeor ot TS F 9T RIe o |

22.  GHAET AT 3ZAT F GATAT UK RO —TTATAT AT ST FT HEATHIA AL AT G F AT ATHLOT T
T ForelY feaag =af=h & STaa F U FUHT T AT gl FAAT 9 60 ST Lol agi THITE Fl AT gTer gt
UH q0T % Sa¥ AT & THe 3 GuATT IT 2830 & ST & gae § Uh NIE Toqd Hd H7 G390 aF g Uh
TSN FAT 37T I RATE 2 A= F2 & a18 AT UH raer qTid w2 9dT g 941 Ue 297 T 96T § ST a8

ST THA|

23. AT LA i TATAT.—(1) FTE FUAT FTAT ST e AL T TGaeT 3{¥ Tl FIT 9 7 1 @F g T8f
TS THATAT AT ST 6l SEATHIT o QLT T o7 ST F TE7q et a0 FHA7ar a1 28309 & §497a9 & qae |
IoqeT e arer TRt o7 3 RT3 forg srfersreor & simae e "

(2) TZ AT TAH FIAAT ATAFIT FIT TATAIAT FTAETE FATRATT AT o ST arer ATfeAT i fEama & daer
et &g sTfeheor & awer TaT ST

() rfersror sra= T SITer U, AT % "o § UAT A< T T GHaT g Y UH A9 T q6ar g S 98 SULE
THE, 3T THATAT T 2809 § UH GG 7 Tl & ST 9 IHH STIH GATAT & (T SA9AF THHA, AT UH AT
ITIA T TFAT g ST a8 ATH it aRferfa=i & 2 qaer)

24, FfersRTor it TadEAr.—(1) FHATE! & I Gl a9 == FaEt  srefia Gy arf=er a7 sreee &t qaare &
aHa #fe Aferawer it ag T § T AT A7 sraee AT |re AT GEAT AT HaTr A d= F ) H RIS ST ST terd
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 14th December, 2016

G.S.R. 1134(E).—n exercise of the powers conferred by sub-sectid)sand (2) of section 469 read with
sections 230 to 233 and sections 235 to 240 oCtmpanies Act, 2013 (18 of 2013), the Central Goremt hereby
makes the following rules, namely:-

1. Short Title and Commencement— (1) These rules may be called the Companies (Comiges, Arrangements
and Amalgamations) Rules, 2016.

(2) They shall come into force with effect from™Becember, 2016.

2. Definitions.—(1) In these rules, unless the context otherwise regui-
(a) “Act” means the Companies Act, 2013 (18 of 2013

(b) “Annexure” means the annexure to these rules;

(c) “Form” means a form set forth in annexure “A&’these rules which shall be used for the mattevtich it relates,
and includes an electronic version thereof;

(d) “Liquidator” means the Liquidator appointed endhe Act or under the Insolvency and Bankruptog€; 2016 (31
of 2016);

(2) All other words and expressions used in thetesrbut not defined herein, and defined in the gkah the Companies
(Specification of Definitions Details) Rules, 201¢ in the National Company Law Tribunal Rules, 04hall have the
same meanings respectively assigned to them iAd¢her in the said rules.

3. Application for order of a meeting.—{1) An application under sub-section (1) of sectk80 of the Act may be
submitted in Form no. NCLT-1 (appended in the N&icCompany Law Tribunal Rules, 2016) along with:-

(i) a notice of admission in Form No. NCLT-2 (apged in the National Company Law Tribunal Rules,@01
(ii) an affidavit in Form No. NCLT-6 (appended imetNational Company Law Tribunal Rules, 2016);

(iii) a copy of scheme of compromise or arrangemehich should include disclosures as per sub-ae¢®) of section
230 of the Act; and

(iv) fee as prescribed in the Schedule of Fees.

(2) Where more than one company is involved infeese in relation to which an application under guib-(1) is
being filed, such application may, at the discretidd such companies, be filed as a joint-applicatio

3) Where the company is not the applicant, a adfihie notice of admission and of the affidavitlsha served on
the company, or, where the company is being woymdon its liquidator, not less than fourteen dagfote the date
fixed for the hearing of the notice of admission.

4) The applicant shall also disclose to the Tmadun the application under sub-rule (1), the $asi which each
class of members or creditors has been identibethe purposes of approval of the scheme.

4. Disclosures in application made to the Tribunafor compromise or arrangement.—Creditors Responsiblity
Statement. -For the purposes of sub-clause (i) of clause (guibfsection (2) of section 230 of the Act, theditme’s
responsibility statement iRorm No. CAA. 1 shall be included in the scheme of corporate deditucturing.

Explanation:- For the purpose of this rule, it larified that a scheme of corporate debt restrimguas referred to in
clause (c) of sub-section (2) of section 230 ofAlkeshall mean a scheme that restructures or véne debt obligations
of a company towards its creditors.

5. Directions at hearing of the application.—Upon hearing the application under sub-sectioro{lection 230 of the
Act, the Tribunal shall, unless it thinks fit fonyareason to dismiss the application, give suchadtiions as it may think
necessary in respect of the following matters:-

(a) determining the class or classes of creditarofomembers whose meeting or meetings have to édé for
considering the proposed compromise or arrangeroemlispensing with the meeting or meetings for elags or
classes of creditors in terms of sub-section {$ection 230;

(b) fixing the time and place of the meeting oretegs;

(c) appointing a Chairperson and scrutinizer far itieeting or meetings to be held, as the case mayd fixing the
terms of his appointment including remuneration;

(d) fixing the quorum and the procedure to be fold at the meeting or meetings, including votingp@rson or by
proxy or by postal ballot or by voting througheattenic means;
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Explanation.— For the purposes of these rulestirfigothrough electronic means” shall take plaoeitatis
mutandis, in accordance with the procedure as specified ute r20 of Companies (Management and
Administration) Rules, 2014.

(e) determining the values of the creditors orri@mbers, or the creditors or members of any cles#he case may
be, whose meetings have to be held;

() notice to be given of the meeting or meetingd the advertisement of such notice;
(g) notice to be given to sectoral regulatorsuiharities as required under sub-section (5) ofice@30;

(h) the time within which the chairperson of theatieg is required to report the result of the megto the Tribunal;
and

(i) such other matters as the Tribunal may deecessary.

6. Notice of meeting.—(1) Where a meeting of any class or classes ofitorsdor members has been directed to be
convened, the notice of the meeting pursuant tootder of the Tribunal to be given in the mannesvited in sub-
section (3) of section 230 of the Act shall bé=orm No. CAA.2 and shall be sent individually to each of the didi

or members.

(2) The notice shall be sent by the Chairpersoroipgd for the meeting, or, if the Tribunal so dise by the company
(or its liquidator), or any other person as thebilinal may direct, by registered post or speed @oby courier or by e-
mail or by hand delivery or any other mode as dé@dy the Tribunal to their last known addresgast one month
before the date fixed for the meeting.

Explanation: - It is hereby clarified that the deevof notice of meeting shall be deemed to hawnledfected in case of
delivery by post, at the expiration of forty eiditurs after the letter containing the same is poste

(3) The notice of the meeting to the creditors anembers shall be accompanied by a copy of thensehef
compromise or arrangement and a statement disgldisenfollowing details of the compromise or arramgnt, if such
details are not already included in the said scheme

0] details of the order of the Tribunal directitige calling, convening and conducting of the megtin
(@) date of the Order;
(b) date, time and venue of the meeting.
(ii) details of the company including:
(@) Corporate Identification Number (CIN) or Global ladion Number (GLN) of the company;
(b) Permanent Account Number (PAN);
(c) name of the company;
(d) date of incorporation;
(e) type of the company (whether public or privat@ne-person company);
(f) registered office address and e-mail address;

(g) summary of main object as per the memorandunassbciation; and main business carried on by the
company;

(h) details of change of name, registered offica @lpjects of the company during the last five years
(i) name of the stock exchange (s) where secunfi¢lse company are listed, if applicable;

(j) details of the capital structure of the compangluding authorised, issued, subscribed and paicghare
capital; and

(k) names of the promoters and directors along thighir addresses.

(iii) if the scheme of compromise or arrangemeitates to more than one company, the fact and detdibny
relationship subsisting between such companies afgo parties to such scheme of compromise or armasige
including holding, subsidiary or of associate comnips,;

(iv) the date of the board meeting at which theesod was approved by the board of directors incytlie name of
the directors who voted in favour of the resolutiimo voted against the resolution and who didvudé or participate
on such resolution;
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(v) explanatory statement disclosing details ofdbleeme of compromise or arrangement including:-
(@) parties involved in such compromise or arrang@m

(b) in case of amalgamation or merger, appointéd, ddfective date, share exchange ratio (if applie) and
other considerations, if any;

(c) summary of valuation report (if applicable) luming basis of valuation and fairness opinion loé t
registered valuer, if any, and the declarationt tha valuation report is available for inspectanthe
registered office of the company;

(d) details of capital or debt restructuring, iffan
(e) rationale for the compromise or arrangement;

(H benefits of the compromise or arrangement asqgieed by the Board of directors to the company,
members, creditors and others (as applicable);

(g) amount due to unsecured creditors.
(vi) disclosure about the effect of the compronzis@arrangement on:

(8) key managerial personnel;

(b) directors;

(c) promoters;

(d) non-promoter members;

(e) depositors;

(H creditors;

(g) debenture holders;

(h) deposit trustee and debenture trustee;

(i) employees of the company:

(vii) Disclosure about effect of compromise or agament on material interests of directors, Key pamial Personnel
(KMP) and debenture trustee.

Explanation — For the purposes of these rules it is clarifleat-t

(a) the term ‘interest’ extends beyond an inteneghe shares of the company, and is with refere¢nctne proposed
scheme of compromise or arrangement.

(b) the valuation report shall be made by a remgstevaluer, and till the registration of personsvakluers is prescribed
under section 247 of the Act, the valuation rembidll be made by an independent merchant bankerisviegistered
with the Securities and Exchange Board or an inddéget chartered accountant in practice having ainmoim
experience of ten years.

(viii) investigation or proceedings, if any, pengliagainst the company under the Act.

(ix) details of the availability of the followingoduments for obtaining extract from or for making abtaining
copies of or for inspection by the members anditwes) namely:

(a) latest audited financial statements of the amypncluding consolidated financial statements;

(b) copy of the order of Tribunal in pursuance dficth the meeting is to be convened or has beereisgul
with;

(c) copy of scheme of compromise or arrangement;

(d) contracts or agreements material to the com@®or arrangement;

(e) the certificate issued by Auditor of the compan the effect that the accounting treatment, nf,a
proposed in the scheme of compromise or arrangermentconformity with the Accounting Standards
prescribed under Section 133 of the Companies20t3; and

(H such other information or documents as the Boar Management believes necessary and relevant for
making decision for or against the scheme;

) details of approvals, sanctions or no-objeut, if any, from regulatory or any other govermtad authorities
required, received or pending for the proposedmsehef compromise or arrangement.

(xi) a statement to the effect that the personshom the notice is sent may vote in the meegitiger in person or by
proxies, or where applicable, by voting throwdgctronic means.
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Explanation- For the purposes of this rule, disclosure regutcebe made by a company shall be made in respedit
the companies, which are part of the compromissEm@angement.

7. Advertisement of the notice of the meeting.Fhe notice of the meeting under sub-section (33edtion 230 of the
Act shall be advertised iRorm No. CAA.2 in at least one English newspaper and in at lestvernacular newspaper
having wide circulation in the State in which tlegistered office of the company is situated, ohsuewspapers as may
be directed by the Tribunal and shall also be glanet less than thirty days before the date fiicedhe meeting, on the
website of the company (if any) and in case aétiscompanies also on the website of the SEBI hadedcognized stock
exchange where the securities of the company steslli

Provided that where separate meetings of classeseditors or members are to be held, a joint dibament
for such meetings may be given.

8. Notice to statutory authorities.—(1) For the purposes of sub-section (5) of sec28d of the Act, the notice shall
be in Form No. CAA.3, and shall be accompanied with a copy of the scheimeompromise or arrangement, the
explanatory statement and the disclosures mentionddr rule 6, and shall be sent to.-

(i) the Central Government, the Registrar of Conggnthe Income-tax authorities, in all cases;

(ii) the Reserve Bank of India, the Securities &xthange Board of India, the Competition Commissibindia, and
the stock exchanges, as may be applicable ;

(iii) other sectoral regulators or authoritiesyaguired by Tribunal.

(2) The notice to the authorities mentioned in-aulb (1) shall be sent forthwith, after the notisesent to the members
or creditors of the company, by registered posbyspeed post or by courier or by hand delivershatoffice of the
authority.

(3) If the authorities referred to under sub-r(ll¢ desire to make any representation under sueae(5) of section
230, the same shall be sent to the Tribunal wighjreriod of thirty days from the date of receipso€h notice and copy
of such representation shall simultaneously be ®etite concerned companies and in case no repatisenis received
within the stated period of thirty days by the Tmlal, it shall be presumed that the authoritiesshav representation to
make on the proposed scheme of compromise or amaef.

9. Voting.—The person who receives the notice may within onaetm from the date of receipt of the notice vatehe
meeting either in person or through proxy or thtopgstal ballot or through electronic means to dbeption of the
scheme of compromise and arrangement.

Explanation. For the purposes of voting by persons who recéigenbtice as shareholder or creditor under thes—+ul
(a) “shareholding” shall mean the shareholdinchefinembers of the class who are entitled to vothemproposal; and

(b) “outstanding debt” shall mean all debt owedthg company to the respective class or classesedfitors that
remains outstanding as per the latest audited dinhstatement, or if such statement is more tlivamenths old, as per
provisional financial statement not preceding thtedf application by more than six months.

10. Proxies.—(1) Voting by proxy shall be permitted, providegraxy in the prescribed form duly signed by thesper
entitled to attend and vote at the meeting is filétth the company at its registered office notdaten 48 hours before
the meeting.

(2) Where a body corporate which is a member atitbe(including holder of debentures) of a companyhorises any
person to act as its representative at the meeifrthe members or creditors of the company, amf class of them, as
the case may be, a copy of the resolution of thar@®f Directors or other governing body of suchilyo@orporate

authorising such person to act as its representaivthe meeting, and certified to be a true copyaldirector, the

manager, the secretary, or other authorised offidesuch body corporate shall be lodged with thengany at its

registered office not later than 48 hours befoeertieeting.

(3) No person shall be appointed as a proxy wtzonsnor.

(4) The proxy of a member or creditor blind ocapable of writing may be accepted if such membeareditor has

attached his signature or mark thereto in the pEs®f a witness who shall add to his signaturedbiscription and

address : provided that all insertions in the praxg in the handwriting of the witness and suchegs shall have
certified at the foot of the proxy that all suclséntions have been made by him at the requestatin ipresence of the
member or creditor before he attached his signatureark.

(5) The proxy of a member or creditor who does kimw English may be accepted if it is executedhim manner
prescribed in the preceding sub-rule and the witrestifies that it was explained to the membexcmditor in the
language known to him, and gives the member’s editor's name in English below the signature.
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11. Copy of compromise or arrangement to be furnisid by the company.—Every creditor or member entitled to
attend the meeting shall be furnished by the compaee of charge, within one day on a requisiti@ing made for the
same, with a copy of the scheme of the proposedoommise or arrangement together with a copy ofstaéement
required to be furnished under section 230 of Act.

12. Affidavit of service.— (1) The Chairperson appointed for the meeting of thepamy or other person directed to
issue the advertisement and the notices of theingeshall file an affidavit before the Tribunal Hess than seven days
before the date fixed for the meeting or the déth® first of the meetings, as the case may lagingt that the directions
regarding the issue of notices and the advertisehrre been duly complied with.

(2) In case of default under sub-rule (1), the @pagibn along with copy of the last order issuedlkshe posted before the
Tribunal for such orders as it may think fit to reak

13. Result of the meeting to be decided by voting.4%) The voting at the meeting or meetings heldursuance of the
directions of the Tribunal under Rule 5 on albtaons shall take place by poll or by voting thgh electronic means.

(2) The report of the result of the meeting unddr srule (1) shall be iform No. CAA. 4 and shall state accurately the
number of creditors or class of creditors or thenbar of members or class of members, as the cagdejavho were
present and who voted at the meeting either inopeos by proxy, and where applicable, who voteaulgh electronic
means, their individual values and the way thegdo

14. Report of the result of the meeting by Chairpeson.—The Chairperson of the meeting (or where theresaparate
meetings, the Chairperson of each meeting) shahjmthe time fixed by the Tribunal, or where mmé¢ has been fixed,
within three days after the conclusion of the nmegtsubmit a report to the Tribunal on the resfithe meeting ifForm
No. CAA.4.

15. Petition for confirming compromise or arrangemat.— (1) Where the proposed compromise or arrangement is
agreed to by the members or creditors or both ax#ise may be, with or without modification, thenpany (or its
liquidator), shall, within seven days of the filimg the report by the Chairperson, present a patitd the Tribunal in
Form No. CAA.5 for sanction of the scheme of compromise or gearent.

(2) Where a compromise or arrangement is proposedthe purposes of or in connection with scheme tfa
reconstruction of any company or companies, otHeramalgamation of any two or more companiesptigion shall
pray for appropriate orders and directions undetiae 230 read with section 232 of the Act.

(3) Where the company fails to present the petifmnconfirmation of the compromise or arrangemestaforesaid, it
shall be open to any creditor or member as the wasebe, with the leave of the Tribunal, to pregbatpetition and the
company shall be liable for the cost thereof.

16. Date and notice of hearing.—1) The Tribunal shall fix a date for the hearing oé thetition, and notice of the
hearing shall be advertised in the same newspapehich the notice of the meeting was advertisednauch other
newspaper as the Tribunal may direct, not less ttralays before the date fixed for the hearing.

(2 The notice of the hearing of the petition shaBo be served by the Tribunal to the objectorgootheir
representatives under sub-section (4) of secti@dhad®3he Act and to the Central Government and rodlag¢horities who
have made representation under rule 8 and have=ddsibe heard in their representation.

17. Order on petition.— (1) Where the Tribunal sanctions the compromise omgement, the order shall include such
directions in regard to any matter or such modiitses in the compromise or arrangement as the fidbmay think fit
to make for the proper working of the compromis@wangement.

(2) The order shall direct that a certified caggythe same shall be filed with the Registrar ofrpanies within
thirty days from the date of the receipt of copyha order, or such other time as may be fixechiyTribunal.

(3) The order shall be iRorm No. CAA. 6, with such variations as may be necessary.

18. Application for directions under section 232 othe Act.— (1) Where the compromise or arrangement has been
proposed for the purposes of or in connection wigtheme for the reconstruction of any companyoipanies or the
amalgamation of any two or more companies, andragers involved cannot be dealt with or dealt vaitlequately on

the petition for sanction of the compromise or agement, an application shall be made to the Tebunder section
232 of the Act, by a notice of admission suppotigan affidavit for directions of the Tribunal asthe proceedings to

be taken.

(2) Notice of admission in such cases shall bergin such manner and to such persons as the &atimay direct.

19. Directions at hearing of application.—Upon the hearing of the notice of admission givadar rule 18 or upon
any adjourned hearing thereof, the Tribunal may ensikch order or give such directions as it mayktlfiiip as to the
proceedings to be taken for the purpose of recoctstn or amalgamation, as the case may be, inulydivhere
necessary, an inquiry as to the creditors of taestfieror company and the securing of the debtcknus of any of the
dissenting creditors in such manner as the Tribmagl think just and appropriate.
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20. Order under section 232 of the Act.—An order made under section 232 read with sect8thdf the Act shall be in
Form No.CAA.7 with such variation as the circumstances may requi

21. Statement of compliance in mergers and amalgations.— For the purpose of sub-section (7) of section 232 o
the Act, every company in relation to which an erdemade under sub-section (3) of section 23hefAct shall until
the scheme is fully implemented, file with the Regir of Companies, the statement~orm No. CAA.8 along with
such fee as specified in the Companies (Regisirddiiices and Fees) Rules, 2014 within two hundaed ten days
from the end of each financial year.

22. Report on working of compromise or arrangement— At any time after issuing an order sanctioning the
compromise or arrangement, the Tribunal may, eitimeits own motion or on the application of anyenested person,
make an order directing the company or where tmspemy is being wound-up, its liquidator, to subtoithe Tribunal
within such time as the Tribunal may fix, a report the working of the said compromise or arrangdnaem on
consideration of the report, the Tribunal may magsh orders or give such directions as it may tfilnk

23. Liberty to apply.— (1) The company, or any creditor or member thereoin case of a company which is being
wound-up, its liquidator, may, at any time aftbe fpassing of the order sanctioning the compromisarrangement,
apply to the Tribunal for the determination of aestion relating to the working of the compromasarrangement.

(2) The application shall in the first instance fpasted before the Tribunal for directions as to mioéices and the
advertisement, if any, to be issued, as the Tribonagy direct.

(3) The Tribunal may, on such application, passhsuclers and give such directions as it may thinknfregard to the
matter, and may make such modifications in the comjse or arrangement as it may consider nece$satlie proper
working thereof, or pass such orders as it mayktfitrin the circumstances of the case.

24. Liberty of the Tribunal.— (1) At any time during the proceedings, if the Trilal hearing a petition or application
under these Rules is of the opinion that the petitr application or evidence or information orteaent is required to
be filed in the form of affidavit, the same maydydered by the Tribunal in the manner as the Ta@buamay think fit.

(2) The Tribunal may pass any direction(s) or orderdispense with any procedure prescribed by thakes in
pursuance of the object of the provisions for impdatation of the scheme of arrangement or compmrois
restructuring or otherwise practicable except as¢hmatters specifically provided in the Act.

25. Merger or Amalgamation of certain companies.—{1) The notice of the proposed scheme, under cléa)sef sub-
section (1) of section 233 of the Act, to invitejexttions or suggestions from the Registrar andoffiLiquidator or
persons affected by the scheme shall Heoinm No. CAA.9.

(2) For the purposes of clause (c) of sub-sectigrof section 233 of the Act the declaration di’eacy shall be filed by
each of the companies involved in the scheme ofgereor amalgamation iRorm No. CAA.10 along with the fee as
provided in the Companies (Registration Offices &pés) Rules, 2014, before convening the meetingarhbers and
creditors for approval of the scheme.

(3) For the purposes of clause (b) and (d) of sdiien (1) of section 233 of the Act, the noticetlod meeting to the
members and creditors shall be accompanied by -

(a) a statement, as far as applicable, referréu dab-section (3) of section 230 of the Act reatth sub-rule (3) of
rule 6 hereof;

(b) the declaration of solvency made in pursuasfcelause (c) of sub-section (1) of section 233h&f Act in
Form No. CAA.10;

(c) a copy of the scheme.

(4)(a) For the purposes of sub-section (2) of eaci33 of the Act, the transferee company shathiwiseven days after
the conclusion of the meeting of members or cldssembers or creditors or class of creditors, dileopy of the scheme
as agreed to by the members and creditors, alotingawieport of the result of each of the meetimgsarm No. CAA.11
with the Central Government, along with the feegpesvided under the Companies (Registration Offiad Fees)
Rules, 2014.

(b) Copy of the scheme shall also be filed, aloith Worm No. CAA. 11 with -

(i) the Registrar of Companies Form No. GNL-1 along with fees provided under the Companies (Regjion
Offices and Fees) Rules, 2014; and

(ii) the Official Liquidator through hand deliveoy by registered post or speed post.

(5) Where no objection or suggestion is receivethéoscheme from the Registrar of Companies anigi@iftiquidator
or where the objection or suggestion of Registral @fficial Liquidator is deemed to be not susthiraand the Central
Government is of the opinion that the scheme ighi public interest or in the interest of creditottse Central
Government shall issue a confirmation order of satfeme of merger or amalgamatior-orm No. CAA.12.
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(6) Where objections or suggestions are receiveth the Registrar of Companies or Official Liquidaémd the Central
Government is of the opinion, whether on the baéisuch objections or otherwise, that the schemmisn the public
interest or in the interest of creditors, it mag fan application before the Tribunal orm No. CAA.13 within sixty
days of the receipt of the scheme stating its diojes or opinion and requesting that Tribunal magsider the scheme
under section 232 of the Act.

(7) The confirmation order of the scheme issuedhieyCentral Government or Tribunal under sub-sedff) of section
233 of the Act, shall be filed, within thirty dag$ the receipt of the order of confirmation,Form INC-28 along with
the fees as provided under Companies (Registrdiffices and Fees) Rules, 2014 with the RegistraCompanies
having jurisdiction over the transferee and trarmsfeompanies respectively.

(8) For the purpose of this rule, it is clarifidtht with respect to schemes of arrangement or camipe falling within
the purview of section 233 of the Act, the concdrnempanies may, at their discretion, opt to uradertsuch schemes
under sections 230 to 232 of the Act, including rehilhe condition prescribed in clause (d) of suttisa (1) of section
233 of the Act has not been met.

26. Notice to dissenting shareholders for acquirimp the shares.—For the purposes of sub-section (1) of section 235
of the Act, the transferee company shall send &@db the dissenting shareholder(s) of the transfeompany, in
Form No. CAA.14 at the last intimated address of such sharehofderacquiring the shares of such dissenting
shareholders.

27. Determination of price for purchase of minoriyy shareholding.—For the purposes of sub-section (2) of section
236 of the Act, the registered valuer shall detaanhe price (hereinafter called as offer priced)eqaid by the acquirer,
person or group of persons referred to in sub-@edtl) of section 236 of the Act for purchase ofiggshares of the
minority shareholders of the company, in accordanith the following rules:-

(1) In the case of a listed company,-

0] the offer price shall be determined in the mamas may be specified by the Securities and Exgh&oard of
India under the relevant regulations framed bgistmay be applicable; and

(i) the registered valuer shall also provide auatibn report on the basis of valuation addreseeithé Board of
directors of the company giving justification fch valuation.

(2) In the case of an unlisted company and a migampany,

0] the offer price shall be determined after takinto account the following factors:-

(a) the highest price paid by the acquirer, pemogroup of persons for acquisition during lastltiemonths;

(b) the fair price of shares of the company todetermined by the registered valuer after takirtg mccount

valuation parameters including return on net wohihok value of shares, earning per share, priceirep multiple
vis-a-vis the industry average, and such otherrpatars as are customary for valuation of sharesici companies; and

(i) the registered valuer shall also provide auatibn report on the basis of valuation addreseetthé board of
directors of the company giving justification farch valuation.

28. Circular containing scheme of amalgamation omerger.— (1) For the purposes of clause (a) of sub-sectipof
section 238 of the Act, every circular containihg bffer of scheme or contract involving transfésloares or any class
of shares and recommendation to the members afdhsferor company by its directors to accept uftér, shall be
accompanied by such information as set oltdrm No. CAA.15.

(2) The circular shall be presented to the Regi$traregistration.

29. Appeal under sub-section (2) of section 238 the Act.— Any aggrieved party may file an appeal against the
order of the Registrar of Companies refusing tasteg any circular under sub-section (2) of sec88 of the Act and
the said appeal shall be in thRerm No. NCLT.9 (appended in the National Company Law TribunaleRul2016)
supported with an affidavit in tHeorm No. NCLT.6 (appended in the National Company Law TribunaleRu2016).

SCHEDULE OF FEES

S. No. | Sections of the Rule Nature of application or petition Fees
Companies Act, 2013 [Number

1. Sub-section (1) of 31 Application for compromise arrangement and  |Rs. 5,000/-
section 230 amalgamation.

2. Subsection (2) of sectig Application by dissenting shareholders. Rs. 1,000/
235

3. Subsection (2) of sectig 29 Appeal against order of Registrar refusingeister|Rs. 2,000/-

238 any circular.
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Annexure A
[See Rule 2(1)(c)]

FORM NO. CAA.1
[Pursuant to section 230(2)(c)(i) and rule 4]
Creditor's Responsibility Statement

I We, oo, , the creditors of M/s............... for an amnt of Rs. . .ason. .
do hereby declare that I / we have read and urmetshe proposed corporate debt restructurmg sehmd am
are of the view that it is in my/our best inter@stoncur with the scheme.

I/ We further declare that the debt is owed to ras by the company or the liability was createdhi®ycompany i
my/ our favor in good faith and in the ordinary cgriof business of the company;

I/We believe that the scheme does not give me/ysframdulent preference at the cost of any securesdicure
Creditors.

Signature of creditor.

Date:
Place:
FORM NO. CAA. 2
[Pursuant to Section 230 (3) and rule 6 and 7)]
Company Petition No ...... of 20.....
...................... Applicant(s)
Notice and Advertisement of notice of the meetingf@reditors or members

Notice is hereby given that by an order dated the 20 ... the Bench of the National Comyphaw
Tribunal has directed a meeting (or separate nmg®tito be held of [here mention 'debenture holdarsfirst
debenture holders' or' second debenture holderdirsecured creditors' or 'secured creditors' cefépence
shareholders' or 'equity shareholders' as the masebe whose meeting or meetings have to be héltfjeosaid

company for the purpose of considering, and if giadit, approving with or without modification, éhcompromis
or arrangement proposed to be made between themaidany and [here mention the class of creditoraember
with whom the compromise or arrangement or amalgiamé to be made] of the company aforesaid.

In pursuance of the said order and as directeaithéurther notice is hereby given that a meetihfhere set o
the class of creditors or members whose meeting tbade held] of the said company will be hld
at....on....day...the...day of................ 20...at...o'clock in the noon at which time and plabe said [her
mention the class of creditors or members] areesigal to attend [Where separate meetings of clafsgeditor
or members are to be held, set them out sepanaittythe place, date and time of the meeting imezase. ]

Copies of the said compromise or arrangement olgameation, and of the statement under section 280
obtained free of charge at the registered officehef company or at the office of its authorizedrespntativ
Shri.... at....... Persons entitled to attend arte &b the meeting (or respective meetings), mag iroperson or b
proxy, provided that all proxies in the prescriliedn are deposited at the registered office ofdbeapany at... ..
not later than 48 hours before the meeting.

Forms of proxy can be had at the registered offfaie Company.

The Tribunal has appointed Shri.............cceum..... and failing him, Shri....as chairpersdrthe said meeting (
several meetings). The above mentioned comprommiaerangement or amalgamation, if approved by tketing,
will be subject to the subsequent approval of tiweibhal.

Dated this ....day of...... .20.....
Chairperson appointed for the meeting
(or as the case may be )
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FORM NO. CAA.3
[Pursuant to section 230(5) and rule 8]
In the Matter of compromise and / or arrangement of.....................
NOTICE TO CENTRAL GOVERNMENT, REGULATORY AUTHORITIE S
To,
The Central Government/
The Registrar of Companies/
The Income-Tax Authorities/
[in all cases]
The Reserve Bank of India/
The Securities and Exchange Board of India/
The Stock Exchanges of ............... /
The Competition Commission of India/
[as may be applicable]
Other sectoral regulator or authorities
[As required by Tribunal]
Notice is hereby given in pursuance of sub-sedtigrof section 230 of the Companies Act, 2013,t #sadirected b

the Bench of the National Company Law Trélat ......... by an order dated .......... under sub-sectig
of section 230 of the Act, a meeting of the memlzerd / or creditors of (Company’s name)....... shalhleéd o
................ to consider the scheme of compromise and arcangement of .................with ...............

A copy of the notice and scheme of the compseror arrangement are enclosed.

You are hereby informed that representatiohsany, in connection with the proposed compromise & or
arrangement may be made to the Tribunal withintthdiays from the date of receipt of this noticeop@ of thg
representation may simultaneously be sent to theeraed company(ies).

In case no representation is received withan gtated period of thirty days, it shall be presdirtteat you have np

representation to make on the proposed schemamjroonise or arrangement.
Authorized Signato
Dated this ......... dayof ................ 20...
Place
Enclosures : i) Copy of notice with statement agiired under section 230(3);

if) Copy of scheme of comproen@ arrangement

y

FORM No. CAA. 4
[Pursuant to rule 13(2) and rule 14 ]
Company Petition No of...... of 20.....
................... Applicant(s)
Report of result of meeting by Chairperson:

l, the person appointed by this Hon'ble 0nd to act as chairperson of the meeting of (#teedture holders §r

first debenture holders or second debenture hotmteusisecured creditors or secured creditors depBce shareholde
or equity shareholders) of the above named compsmyimoned by notice served individually upon themd &y
advertisement dated the .... day of.. 20.....cww........, and held on the day of.. 20.... atdo hereby report to th
Hon'ble Tribunal as follows:

S

S

1. The said meeting was attended either personailypy proxy by [here state the number of creditor the class
creditors or the number of members or the clagaehbers as the case may be, who attendednteting] of th

said company entitled together to [here menti® total value to the debts, or debentures, evtter meeting was §f

creditors, and the total number and value of thered) where the meeting was of members, of thoseattended th
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meeting], representing [ ....... percentage ] of thltealue of debts or debentures or shares ............ f.the
company.

2. The scheme of compromise or arrangement was gataénd explained by me to the meeting, and thesti
submitted to the said meeting was whether the (biate the class of creditors or members as che may be) ¢f
the said company agreed to the compromiserrangement submitted to the meeting and agreedtther

3. The majority of persons representing three-faiim value of the creditors, or class of creditmrsnembers or class pf
members, as the case may be, (or such personanmasiy) are of the opinion that the compromee arrangemeft
should be approved and agreed to. The resufteofdting upon the said question was as follows:

The undementioned [here mention the class of creditors emivers who attended the meeting] voted in favouh
proposed compromise or arrangement being adoptkdaned into effect:

Name of creditor of Address Value of debt (or No. ofNumber of votes
member preference or equity shares held

The undementioned [here mention the class of creditors emivers who attended the meeting] voted agains
proposed compromise or arrangement being adoptkdaried into effect:

Name of creditor of Address Value of debt (or No. ofNumber of votes
member preference or equity shares held

Dated this.......ccccccvveeviiiicinnnee, day.af......ccccovvvvinennn. 20..........

Sd/-

Chairperson

**|f the compromise or arrangement was approved wibdifications, it should be so stated and theifitadions mad
should be set out, and also the particulars ofithieg on the modifications. ]

the
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FORM NO. CAA5
[Pursuant to section 230 and rule 15(1)]
[HEADING AS IN FORM NCLT. 4]
Petition to sanction compromise or arrangement

The petition of Ltd, (*in liquidation by its liquidator) the petitioner above named is as follos:-

1. The object of this petition is to obtain sanat@f Tribunal to a compromise or arrangement whe(glere set out t
nature of the compromise or arrangement).

2. The company was incorporated under the [...].ACL..........ooiiiiinneen. with a nominalpital of Rs [...]divided int
shares of Rs][...] each of which [...] shares wereddsand RsJ...] was paid up on each share issued.

3. The objects for which the company was formedaareet forth in the company's Memorandum of Asdioei. The
are: (Set out the principal objects).

—

4. [Here set out the nature of the business caofelly the company, its financial position and tireumstances th
necessitated the compromise or arrangement anblethefits sought to be achieved by the compromisgrrangemerg
and its effect].

5. The compromise or arrangement was in the foligwterms:-[Here set out the terms of the compronus
arrangement].

D

6. By an order made in the above matter on [...]ét#ipner was directed to convene a meeting ofdlset out the clags
of creditors or members of whom the meeting wabddeld] of the company for the purpose of congideand, il
thought fit approving with or without modificationShe said compromise or arrangement and the sdat directed th

[...] or failing him [...] should act as chairpersontbe said meeting and should report the resuletifap this Tribunal

7. Notice of the meeting was sent individually te fhere mention the class of creditors or memtmevghom the notic
was sent] as required by the order together witbpy of the compromise or arrangement and of thestent require
by section 231, 232 read with section 230 of theakal a form of proxy. The notice of the meetings\aigso advertisg
as directed by the said order in (here set ouh&wvespapers).

o

8. On the [...], a meeting of (here mention thesglaf creditors or members whose meeting was c@uwjeof the
company duly convened in accordance with the saidrowas held at [...]Jand the said [...], actedhaschairperson df
the meeting.

9. The said [...], has reported the result of tleetimg to this Hon'ble Tribunal.

10. The said meeting was attended by (here seaheutumber of the class of creditors or memberthesase may b,
who attended the meeting either in person or byy)rand the total value of their [here mention tdelblebentures §r
shares, as the case may be] is Rs][....] [in the a&shares, the total number and value of theeshgtrould be mentionej]
representing [ ....... percentage ] of the total vadfielebts or debentures or shares ................ of the @mpThg
said compromise or arrangement was read and ergl&iy the said [...], to the meeting and it waslkesd unanimousl
[or by a majority of [...] votes against [...] velas follows:[Here set out the resolution as passed].

11. The sanctioning of the compromise or arrangéméhbe for the benefit of the company.
12. Notice of this petition need not be served my@erson. The petitioner therefore prays:

(1) That the said compromise or arrangement magabetioned by the Tribunal as to be binding onhedl[here set ot
the class of creditors or members of the companwlomm the compromise or arrangement is to be bgjdif the said
company and on the said company.

(2) Or such other order may be made in the prenais¢s the Tribunal shall deem fit.
Verification etc. Petitioner

[Note: (1) The affidavit in support should verityet petition and prove any matters not proved in@iyr affidavit, such
as advertisement, holding of meetings, postingaifcas, copies of compromise or arrangement angigscetc., an
should exhibit the report of the chairperson anifw¢he same.]

Note: (2) If the company is being woung, say so.

Note: (3) If any modifications were made in the @oomise or arrangement, at the meeting, they shioelldet out i
separate paragraph.

* To be inserted where the company is being weupd
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FORM NO. CAA.6
[Pursuant to section 230(7) and sub-rule (3) of ]
[HEADING AS IN FORM NCLT. 4]

Order on petition

The above petition coming on for hearing on ......... upon reading the said petition, the order dateavhereb
the 'said company (or, liquidator of the said comypawas ordered to convene a meeting (or separagding) of th
creditors/debenture holders/preference sharehdédprisy shareholders/ of the above company forpgheose o
considering, and if thought fit, approving, with without modification, the compromise or arrangetrnoposed t
be made between the said company and......ccciiiiiiiiiiinnnnnnn. and annexed the affidavi
Of e filed the ........oocoiii, day of......20 ...... the and the (her
mention the newspaper) dated......... each contathia advertisement of the said notice conveniegstid meeting(
directed to be held by the said order dated...2Q............ the affidavit of.............. filedhe day of..
20 s , showing theblication and despatch of the notices convenirgg daid meeting(s). tife
report(s) of the chairperson/ chairpersons of thiel sneeting(s) (respectively) dated as to the tesulthe sai
meeting(s), (and upon hearing Shri............ advocate for etc.) and it appearing from the réppthat the propos
compromise or arrangement has been approved (ke wghether unanimously or by a majority of natsléha
threefourths in value of the creditors or class of cradi or members or class of members as the casdenpgese
and voting in person or by proxy or through pobtllot or through electronic means).

This Tribunal do hereby sanction the compromisarcangement set forth in para ............. of tegtion herein and i
the schedule hereto. and doth hereby declare the gabe binding on...(here enter the class ofitedor member
on whom it is to be binding) of the above named jgany and also on the said company (and its liqaijat

And this Tribunal do further order:

[Here enter any directions given or modificationad® by the Tribunal regarding the carrying outhaf tompromis
or arrangement.]

That the parties to the compromise or arrangememtier persons interested shall be at liberty gphato thig
Tribunal for any directions that may be necessamggard to the working of the compromise or aresngnt, and

That the said company [or the liquidator of thelssimpany] do file with the Registrar of Comparde=ertified copy
of this order within thirty days of the receipttbt order.

SCHEDULE
Scheme of compromise or arrangement as sanctiontte@ribunal
Dated this ....... day of.. ............. .20... .

(By the Tribunal)
Registrar

To be inserted where the company is being weumdWhere the compromise or arrangement has beeoaa withy
the modifications, it should be so stated
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FORM NO. CAA.7
[Pursuant to section 232 and rule 20]
[HEADING AS IN FORM NCLT. 4]
Order under section 232

Upon the above petition [and application”] cominyg for further hearing on .......... upon reading.,edmd uporf
hearing etc.

THIS TRIBUNAL DO ORDER

(1) That all the property, rights and powers oftitaasferor company specified in the first, secand third parts d
the Schedule hereto and all other property, rigind powers of the transferor company be transfewigidout
further act or deed to the transferee company andrdingly the same shall pursuant to section Z3e Act, bg
transferred to and vested in the transferee comfiangll the estate and interest of the transfemmpany therei
but subject nevertheless to all charges now affgdtie same [other than(here set out any chargehly virtu
of the compromise or arrangement are to ceasevi éféect)]; and

(2) That all the liabilities and duties of the tséeror company be transferred without further actleed to th
transferee company and accordingly the same shadlpnt to section 232 of the Act, be transfercednd becom
the liabilities and duties of the transferee conypamd

(3) That all proceedings now pending by or agdimsttransferor company be continued by or agaiestransfere
company; and

(4) That the transferee company do without furégeplication allot to such members of the transfemnpany a
have not given such notice of dissent as is reduie clause of the compromise or arrangemeirgirn the
shares in the transferee company to which thegmatided under the said compromise or arrangenzemnt;

(5) That the transferor company shall within thidays of the date of the receipt of this ordarseaa certifie
copy of this order to be delivered to the Registfa€ompanies for registration and on such cedifiepy being s
delivered the transferor company shall be dissdhatl the Registrar of Companies shall place atiudeent
relating to the transferor company and registeréti Wim on the file kept by him in relation to thensfere
company and the files relating to the said two canigs shall be consolidated accordingly; and

(6) That any person interested shall be at lib&rtgpply to the Tribunal in the above matter foy directions th
may be necessary.

Schedule
First Part
(Insert a short description of the freehold propeftthe transferor company)
Second Part
(Insert a short description of the leasehold priypefrthe transferor company)
Third Part
(Insert a short description of all stocks, shadedentures and other charges in action of thefawrscompany)

(By the Tribunal)
Registrar

* Where the Tribunal directs that the transfecompany should be dissolved from any other dat,cthuse
should be altered accordingly.
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FORM NO. CAA.8
[Pursuant to section 232(7) and rule 21]
In the Matter of compromise and / or arrangement of.....................
Statement to be filed with Registrar of Companies

1. (a) Corporate identity number (CIN) of company:

(b) Global location number (GLN) of company:
2. (a) Name of the company:

(b) Address of the registered office of the pamy:

(c) E-mail ID of the company:
3. Date of Board of Directors’ resolution approvimg tscheme
4. Date of Order of Tribunal approving the Schemeaur®ection 232(3)
5. Details regarding:-

(a) Completed actions under the Order

(b) Pending actions under the Order with statu
Declaration of compliance of scheme as per the Ordef the Tribunal

I, the Director / Company Secretary of ...................... silemnly affirm and declare that we are in compeawith
the Order of the Tribunal dated

A copy of the scheme of the compromise or arrangeisesnclosed.

Director / Company Secretd

Chartered Accountant in practice / Cost Accouniapractice / Company Secretary in prac
Date:
Place:
Attachments:-
1) Scheme of Compromise or Arrangement

2) Details of Compliance of the Scheme

tice

3) Other Attachments, if any
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FORM NO. CAA.9
[Pursuant to section 233(1)(a) and rule 25(1)]
Notice of the scheme inviting objections or suggéshs

Notice is hereby given by M/s [...] (transferor /risferee company) that a scheme of merger or amalgzmis
proposed to be entered with M/s [...] (transferaahsferee company) and in pursuance of sub-se(dt)¢a) of Section

233 of the Companies Act, 2013, objections or sstigns are invited in respect of the scheme.
A copy of the scheme of merger or amalgamatiomdtosed.

Objections or suggestions are invited from —

(i) the Registrar (mention the details of the Registfathe area where the registered office of thadferor {
transferee company is situated);

(i) Official Liquidator (mention the details of the @ffl Liquidator of the area where the registeréite of the
transferor company is situated); and

(iii) [Any person whose interest is likely to be affedbgthe proposed scheme].

Any person mentioned in (i) , (i) or (iii) abovdgsirous of providing objections or suggestionsreaspect of th
scheme should send their objections or suggestigtén thirty days from the date of this notice [to.](the Centra
Government at ..................el. (address) and to Shri (address) being authorised representative o
transferor company).
Date :
Place :

Sd/-(mention the details of the authorised reprtasise of the transferor company).

Enclosure: A copy of the scheme of merger or amalgaation

the
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FORM NO. CAA.10

[Pursuant to section 233(1)(c) and rule 25(2)]
Declaration of solvency

1. (a) Corporate identity number (CIN) of company :
(b) Global location number (GLN) of company:

2. (a) Name of the company:
(b) Address of the registered office of the pamy:
(c) E-mail ID of the company:

3.(a) Whether the company is listed:
L Yes

0 No

(b) If listed, please specify the name(s) ofgtexrk exchange(s) where listed:

4. Date of Board of Directors’ resolution approviig tscheme
Declaration of solvency

We, the directors of M/s ...................... do solemnly affiand declare that we have made a full enquiry intp
the affairs of the company and have formed theiopithat the company is capable of meeting itsiliitds as
and when they fall due and that the company witlb®rendered insolvent within a period of one yeam the
date of making this declaration.

We append an audited statement of company’s aasetdiabilities as at ............ being the latest date o
making this declaration.

We further declare that the company’s audited anaczounts including the Balance Sheet have béeah dipto
date with the Registrar of Companies .......................

Signed for and behalf of the board of directors
(1) Sigumaet .
Date Name U
Place Managiigector, if any
(2) Sigmaet .
Name e
Ditec
(3) Sigumaet T
Name UTUR

Ditec
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Verification

We solemnly declare that we have made a full egguoio the affairs of the company including theedssand
liabilities of this company and that having doneasd having noted that the scheme of merger atgamation
between ..................... and ... is proposed to Hacpd before the shareholders ang
creditors of the company for approval as per tlwigions of sub-section of (1) of section 233 hd Companies
Act, 2013, we make this solemn declaration beligthe same to be true.

Verified this day the ......... dayof .........ooeeie. ,20......
(1) Sigumaet e
Name e
Maivagy Director
(2) Sigumeet PO
Name P
Ditec
(3) Sigmaet T
Name T
Ditec
Solemnly affirmed and declared at ............ the ............... dayof ............... , 20... before me.
Commager of Oaths and
Notarytiic

Attachments:
a) Copy of board resolution
b) Statement of assets and liabilities
c) Auditor’s report on the statement of assets arlliies
ANNEXURE
Statement of assets and liabilities as at ..........
Name of the company .........................
Assets
@o Estimated
IMa  Realisable value
Balance at Bank
Cash in hand
Marketable securities
Bills receivables
Trade debtors
Loans & advances
Unpaid calls
Stock-in-trade

© © N o O s~ WDNPRE

Work in progress

=
o

Freehold property

-
Lo

Leasehold property

-
N

Plant and machinery

o
w

Furniture, fittings, utensils, etc.
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(@)
(b)
(©)
(d)
()

Remarks

14. Patents, trademarks, etc.
15. Investments other than
marketable securities

16. Other property

Total:

1.Secured on specific assets
2.Secured by floating charge(s)
3.Estimated cost of liquidation
and other expense including
interest accruing until payment
of debts in full.
4.Unsecured creditors
(amounts estimated

to rank for payment)

Trade accounts
Bills payable
Accrued expense
Other liabilities

Contingent liabilities

Total estimated value of assets
Total liabilities

Estimated surplus after paying
debts in full

Estimated to rank for payment

(to the nearest rupee)

Total:

(1) Signature

Name

Managing Director

(2) Signature e
Name e

Director

(3) Signature e
Name T

Director
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FORM NO.CAA.11
[Pursuant to section 233(2) and rule 25(4)]
Notice of approval of the scheme of merger
(To be filed by the transferee company to the Cen#d Government, Registrar and the Official Liquidator)
1. (&) Corporate Identity Number (CIN) :
(b) Global Location Number GLN)
2. (a) Name of the transferee company:
(b) Registered office address:
(c) E-mail id:
3. Whether the transferor and transferee are:
O Small companies

O Holding and wholly owned subsidiaries
4. Details of transferor
(a) Corporate Identity Number (CIN) :
(b) Global Location Number GLN)
Name of the company:
Registered office address:
E-mail id:
5. Brief particulars of compromise or arrangememblving merger:
6. Details of approval of the scheme of mergethigytransferee company:
(a) Approval by members
(i) Date of dispatch of notice to members:
(i) Date of the General meeting:
(i) Date of approval of scheme in the Gerheneeting:

(iv) Approved by majority of: (membearsclass of members holding atleast ninety peroétite total number o
shares)

(b) Approval by creditors
(i) Date of dispatch of notice toditers:
(ii) Date of the meeting of creditors:
(iif) Date of approval of scheme in creditaneeting:
(iv) Approved by majority of: (atdst nine tenth in value of
creditors)
7. Details of approval of the scheme of mergethigytransferor company:
(a) Approval by members
(i) Date of dispatch of notice to members:
(ii) Date of the General meeting:
(i) Date of approval of scheme in the @&l meeting:

(iv) Approved by majority of: (members or classneémbers holding atleast ninety percent of the tatahber
of shares)

(b) Approval by creditors
(i) Date of dispatch of notice toditers:
(ii) Date of the meeting of creditors:
(i) Date of approval of scheme in suchetieg:
(iv) Approved by majority of: (at least nine tenths alue of creditor)
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Declaration

i the director of the transferee compargrdby declares that-

Liguidators of the place where the registered effi the transferor and transferee companies aratsd
and to all other persons who are likely to be affédy the scheme and a copy of the same has b
attached herewith;

(i) Notice of the scheme as required under section12@8(was duly sent to the Registrars and Officil
n

(i) the objections to the scheme have been duly tadenaf to the satisfaction of the respective pesson

(i) the scheme has been approved by the members atitbgeof the transferee and transferor company iy
the requisite majority in accordance with secti@3()(b) and (d) respectively;

(iv) all the requirements under section 233 of the Ad ihe rules made there have been complied with; an

(v) to the best of my knowledge and belief the infoipratgiven in this application and its attachmerss i
correct and complete;

Date:
Place:
Signature
Attachments:
1. Copy of the scheme approved by both creslilod members;
2. Notice sent in accordance with section 28aj1

3. Optional attachments, if any.

FORM NO. CAA.12
[Pursuant to section 233 and rule 25(5)]

Confirmation order of scheme of merger or amalgaration between

Pursuant to the provisions of section 233, the meheof compromise, arrangement or merger of M/[
......................... (transferor company) with M/s.. ...(.transferee company) approved
by their respective members and creditors as reqLunder section 233(1)(b) and (d), is hereby cowfil and the
scheme shall be effective fromthe ......................... day.of.............20...

A copy of the approved scheme is attached to tiuiero
Signature with seal
Date

Place
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FORM NO.CAA.13
[Pursuant to section 233(5) and rule 25(6)]
Application by the Central Government to the Tribunal
[HEADING AS IN FORM NCLT. 4]

(Name and address of the applicant)

State the name and address of the persons whaldegiven opportunity of being heard in disposifthis reference.
(Note: Please enclose as many additional copidseafeference application as there are personsagaamed.)

On the basis of the information available from doeuments annexed hereto-

1. The applicant hereby makes reference to theoNaltiCompany Law Tribunal, ----- , Bench, under mect
................. of the Companies Act, 2013

2. The applicant states as follow :
(Here set out the brief facts of the case)
3. The submission of the applicant is as follows :
(Submission)
4. The applicant has annexed hereto the documentgp@es thereof as specified below:

Place:
Date: Signature of the apgoht
List of Document
1.
2.
3.
FORM NO. CAA.14
[Pursuant to section 235(1) and rule 26]
Notice to dissenting shareholders
To
Notice for acquiring .......... shares held by you in M/s.....(hereinafter called ‘the transferor company’)
Notice is hereby given by M/s................... (hereinaftaalled ‘the transferee company’) that an offer magethe
transferee company on ............... to all the shareholdétke transferor company for acquisition of thares or clag
of shares at the price of .......... has been approvetidyolders of ............ in value of the shares, beingless thag

nine-tenth in value of the said shares (other stzares already held at the date of the offer bytrénesferee comparly
either by itself or by its nominees or subsidigries

In pursuance of the provisions of sub-section f13extion 235 of the Companies Act 2013, notictuither given thaj
the transferee company is desirous of acquiring ....shares held by you in the transferor company ptiee of
RS..ovievenni, , being the price paid to the approvingrshalders.

Take further note that if you are not in favoursath acquisition of your shares by the transfeceepany, then you mEE/

apply to the Tribunal within one month hereof. Wslean application is made by you as aforesaid t@ssron suc
application the Tribunal orders otherwise, the dfaree company will be entitled and bound to aegtire aforesai
shares held by you in the transferor company onethes of the above mentioned offer.

Date:

Place:
Signatur
(On behalf of transferee compary)
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FORM NO.CAA.15
[Pursuant to section 238(1)(a) and rule 28]

Information to be furnished along with circular in relation to any scheme or contract involving the tansfer of
shares or any class of shares in the transferor cgrany to the transferee company

Details of the transferee company
1.(a) Corporate Identity Number :
(b) Global Location Number :
2. (a) Name of the company:
(b) Registered office address:
(c) E-mail id:
3. Whether the company is
O Public company
O Private company

o OPC
4. (a) Whether the shares of the company are lsteal recognized stock exchange:
O Yes
O No
(b) If yes, name of the stock exchanges whieaees are listed:
5.Main objects/ principal business of the company:
6.Capital structure of the company:
Authorized share capital:
Issued share capital:
Subscribed share capital:
Paid up share capital:
7.Debt structure of the company:
8.Details of the promoters, key managerial pershmiectors of the company:
9.Material interest and effect of the scheme ot $aterest of:
(i) Key Managerial Personnel
(i)  Promoters
(i) Directors
(iv) Debenture trustees
(v) Deposit trustees
(vi) Auditors

10.(a) Extent of shareholding of directors, Key Mgerial Personnel, promoters, managers, managiagtdiis of the
transferee company

Shareholder’'s name -

Status (whether a director, Key Managerial Persoete) -
Share type-

Number of shares-

Value per share (Rs.)-

(b) Extent of shareholding of directors, Key ManmgaePersonnel, promoters, managers, managingtdirecthe
transferor company

Shareholder’'s name-
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Status (whether a director, Key Managerial Persioete )-
Share type -
Number of shares -
Value per share (Rs.)-
11. (a) Offer made by any other person on behalf ottmapany:

O Yes

O No
(b) State the interest of the other persahé company:
Details of the transferor company
12. (a) Corporate Identity Number :
(b) Global Location Number :
13. (a) Name of the company:
(b) Registered office address:
(c) E-mail id:
14. Whether the company is
O Public company
O Private company

O One Person Company
15. (a) Whether the shares of the company is listed recognized stock exchange:

O Yes

O No
(b) If yes, name of the stock exchanges whbeges are listed:
16. Main objects/ principal business of the company:
17. Capital structure of the company:
Authorized share capital:
Issued share capital:
Subscribed share capital:
Paid up share capital:
18. Debt structure of the company:

19. Details of the promoters, key managerial persordigdctors of the company:
20. Material interest and effect of the scheme on snighest of:
® Key Managerial Personnel

(i)  Promoters

(i) Directors

(iv)  Debenture trustees
(v)  Deposit trustees
(vi)  Auditors

21. (a) Extent of shareholding of directors, Key Man@gd?ersonnel, promoters, managers, managingtdisof
the transferee company

Shareholder’s name-

Status (whether a director, Key Managerial Persioete )-
Share type -

Number of shares-

Value per share (Rs.)-
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(b) Extent of shareholding of directors, Key Mamagl Personnel, promoters, managers, managingtdiran the
transferor company

Shareholder’'s name-
Status (whether a director, Key Managerial Persioete )-
Share type-

Number of shares-
Value per share (Rs.)-

22. Any relation that subsists between transferor aalsferee company:

Details of the scheme

23. Reasons for which the offer has been recommendelit&gtor of the transferor company:
24. Form of consideration

Total consideration L

a Cash

O Otherthancash ..
25. if consideration is other than cash, particulaeséebf:
26. if consideration involves the allotment of shamshie transferee company,
(a) Share exchange ratio:
(b) basis of valuation of shares of transferee amp
(c) Full particulars of the shares and the rigtitached thereto:

27. Sources from which the transferee company proptospeay for the acquisition of the said sharedhéf t
consideration is cash:

Declaration
I/We, ... , directors of the transferor compamysblemnly declare that the information given iis tatement
and enclosures is correct and complete to thedfesy/our knowledge.
Date:
Place:
Signature
Enclosures:

1. Details of transfer of shares in the transfesompany by its directors, Key Managerial Persgnpebmoters|
manager, managing director in the two years precgitie offer;

2. Statement of valuation of shares by a regidteatuer;
Auditor’s certificate regarding the offer;

Offer document shall contain a statement bgrobehalf of transferee company disclosing thessiepas taken t
ensure that necessary cash will be available;

Details of change of name, registered effind objects of the transferee company;

o

6. Details of change of name, registered effind objects of the transferor company.

[F. No. 2/31/CAA/2013/-CL-V]
AMARDEEP SINGH BHATIA, Jt. Secy.
Nishok ~ pasbeersy,

;. Date:2016.12.15
Kumar Paria 35561040550
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 30th May, 2022

G.S.R. 401(E).—In exercise of the powers conferred by sub-sections (1) and (2) of section 469
read with sections 230 to 240 of the Companies Act, 2013 (18 of 2013), the Central Government hereby
makes the following rules further to amend the Companies (Compromises, Arrangements and
Amalgamations) Rules, 2016 namely :-

1. Short title and commencement.- (1) These rules may be called the Companies (Compromises,
Arrangements and Amalgamations) Amendment Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.
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2. In the Companies (Compromises, Arrangements and Amalgamations) Rules, 2016 (hereafter in these
rules referred to as the said rules), in rule 25A, after sub-rule (3), the following sub-rule shall be inserted
namely:

“(4) Notwithstanding anything contained in sub-rule (3), in case of a compromise or an arrangement
or merger or demerger between an Indian company and a company or body corporate which has been
incorporated in a country which shares land border with India, a declaration in Form No. CAA-16
shall be required at the stage of submission of application under section 230 of the Act.”.

3. In the said rules, in Annexure A, after Form No. CAA-15, the following Form shall be inserted namely:

“FORM NO. CAA.16
[Pursuant to section 230 and rule 25A]
In Company Petition No. .....................
Declaration in terms of Rule 25A

An application under section 230 is being made before the National Company Law Tribunal for merger
and amalgamation between:

1. Mls. (details of transferee company/body corporate)
2. Mfs. (details of transferor company/body corporate)
3

And in compliance with Rule 25A,

I duly authorised representative of (details of company/body
corporate) do hereby solemnly declare that —

[ Ithe company/body corporate is not required to obtain prior approval under the Foreign Exchange
Management (Non-Debt Instruments) Rules, 2019; or

[ ]the company/body corporate is required to obtain prior approval under the Foreign Exchange
Management (Non-Debt Instruments) Rules, 2019 and the same has been obtained and is enclosed
herewith.

(Tick whichever is applicable)
Date:
Place:
Signature
Enclosure:

Approval under the Foreign Exchange Management (Non-Debt Instruments) Rules, 2019.”.

[F. No. 2/31/CAA/2013-CL-V]
MANOJ PANDEY, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i), vide, number G.S.R. 1134(E), dated the 14" December, 2016, and subsequently
amended, vide, notification number, G.S.R. 368(E), dated the 13" April 2017, G.S.R. 79(E), dated
the 3 February,2020, G.S.R. 773(E), dated the 17" December, 2020 and G.S.R. 93(E), dated the
1* February, 2021.
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